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TO BE PUBLISHED INTHE GAZETEE OF INDIA LXTRA ORDINARY
PART - 11 - SUCTION 3, SIH’-HHC"I‘IO\J (1)

%
Government of Tndia t
Ministry ol Favnwe I

Departmient of Revenue

{Centeal Board of 'I)TIU.[ Im{cs]]

L

New Dellii the 2 GrfOctober. 1998.

o

NOTHICATION
INCOME-TAX
f
5.0, (E) -- In exercise ol the powers umlqrul by proviso to sub-
section (2) of section SOUAA of (he facome-tax Act.i196) (43 of 1961), he

Central Board of Direct Taxes hereby makes the lullm\u,m‘_, rule further to amend
the Tncome-tax Rule, 1962 namely - :

i '
j. (1) These rules {naw he called the Tucame-tax (YM?LM Amedm-éf‘i)
Rutles. 1998;

(2) They shall come into force on their puhhwlmn i the OfTcial
Guzetle. [
E
2. In the Income-lax Rules, 1962, after rule 19A. the following mile 19AB
shall be inserted, namely - T
“19AB.Form ol r cnm tjm chiniing deduetion wider qcchon J0.LYAA.

. 3 .
Report of an accountant which is required Lo be Turnished by the ASSESSCE
alongwith the refurn of Tucome under clavse {hY ol sub-section (2) ol qccuon
BOMAA shall be in Form Na. IOD/\ ] '
]
3. In Apendix 1T to the Income-tax Rules. 1962, :tf'lélr form No. 10D, the
following “FORM NO. 10DA™ shall be inserfed nmely:- }

“FORM NO. H10A ]
(Sce rile 1OARY l
{

Report under section $0IIAA of the Income-tax Act, 1961

I
E
| 1/ e Bave evarmtiieed e sveervr il cqnre] veeecearvalo oo d” '



{Name and address of the assessee with permanent account number)
an industrial undertaking ebgaged in the manufacture and/or production of
................................ during the year ended on 3 1st day of March,

2. /We cectify that the deduction to be claimed by the assessee under sub-:
section (1) of section 80JIAA of Income-tax Act. 1961 with respect of assessment
year is Rs. determined on the basis of

additional wages paid to the new regular workmen employed by the assesseg in
the previous year. The said amount has been worked out on the basis of details
given in annexure to this form.

CDaten
Signed
Accountant
Notes
l. Delete whichever is not applicable.
2. This report is to be given by -
(1) a Chartered Accountant within the meaning of Charlered Accountants

Act, 1949 (32 of 1949); or

(i) any person who in relation to any State is by virtue of the provisions
(n sub-section (2} of section 226 of the Companies Act, 1956 (] of
1956), entitled to be appointed to act as an auditor of companics
registered in that Slate, '

- 3. Where any of the matter stated in thig report is answered in the negative or
with a qualification, the report shall state the reasons therefor,

ANNEXURE |
- {(See paragraph 2 of form No, 10DA)

i, Particulars of the Assessee,
a. Name
b. Address of 1'egiste1'ec! office.
=c.Permanent Account Number

2. Assessment year

3. Nature of business{whether the undertaking is €ngaged
in manufaclure or production. identily product also)

R

Number of regular workmen



(a)in case of newly set up unit.as on the date ol
commencement of business {A)

(b)in case of existing unit, as on the [irst diy of the
previous year (A) "

5. Number of new regutar workmen employed
during the previous year(B)

.

6. Number of regular workmen whao ceased (0
continue in employment during the previous vear (C).

_ (R

7. Number of regular workmen as on the last 'date (A + B - C).
8. Number of new regular workmen entitled for |
the deduction {see nofes belmw)* ;
9. Additional wages paid to new regular workmen, .

by the assessee company.(see nofes below]**

10. 30% of the amount mentioned in itcn No. 9. above.

1. Whether any of the regular workmes as mentioned in
col. 7 was , } :
(a) casual worker, : yES/No
(b) employed through contract labour or. | yes/no

(c) employed for a period of less than (hree hundied days
during the previous year ] yes/ino
Uf yes, furnish details therecof

12. Remarks. : _ i

Notes: . . .

(o) in case of newly sel up unil, the number of new regular

workmen  should he in excess of one  hundred cxisting
regular\workmen o

(b) in cuse of existing wnil. the mimber of rew regular

workinen should be in excess of 0% the existing reguler

workmen, bul if the increase is less thani%.none should be
entitled "



-

T I ocase of new undertaking (i is wages paid (o the
regular workmen in excess of once h‘mdfcc.’ workmen employed .
during the previos year
(i) in case (Jf existing unif, it is wages poid {0 ”.?r’ new regufar workmen in
excess of one hundred existing regular workmen but if the increase in
number of regular workmen during the vear is less than 10% of number of
existing regular warkmen as al the heginning of the vear the additional
wages will be nil.” i

! s \~ °\°h
C <
F.No. 142/59/98-TPL © (SUNMTSRIVASTAVA)
Notification No. 30—\3&1_ Under Secretary to the Govt. of [ndia

The principal rules were published vide nofification No. $.0. 969 (E) dated
26.3.1962 and were last amended vide notification No. S.0. (E} dated
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Govemnment of India
Mimstry of Finance
Department of Revenue
(Central Board of Direct Taxes)

New Delhi, thed2mdOctober, 1998
! .

NOTIFICATION
INTEREST-TAX

SO. (E)-~ In exefcise of the powers conferred by section 27 of the

Interest-tax Act, 1974 (45 of 1974) the Central Board of Direc

‘makes the following rules further to amend the lnterest-tax

Taxes hereby
Rules, 1974,

| pramely,- | @fﬁ—t ﬂrmc?mdonefrré

[. (1) These rules may be called the Interest-tax ( L )

ules, 1998

(2)  They shail come info force on the date of their publication in the

Official Gazette.
2. Inthe Appendix to the Interest-tax Rules, 1974 -

(1) w the Form 3, under the Notes oc-curing at the end, for note 1,

the following note shall be substituted, namely,-

“1. The form of appeal, grounds of appeal

and form of

verification appended thereto should be signed hy a person in
accordance with the provisions of rule 5(2). The
mem-orandum of appeal, statement of facts and the grounds of
appeal must be in duplicate and should be accompanied by a

copy of the order appealed apainst and the notice of demand



